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IJDP08ltloll of Levy on Jthuadsari 
Produein, trnits 

1998. SHRI B. V. DESAI: Will the 
Minist.er of AGRrCULTURE be pleased 
to st,!ite: 

(a) whether it is a fact that 3 States 
producing Khandsari have aareed te 

impose a levy on Khandsari produc-
tion in their States; 

(b) if so, whether other States have 
also decided to follow suit; 

(C) if so, whether the quantum of 
levy has been decided by the Central 
Government; 

(d) whether it will be done only 
after the States had made their ~ 

commendations to the Centre in this 
regard; and 

(e) by what time Government is 
expected to take final decision of the. 
quantum of levy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF A,GRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN); (a) to (e). 
The Governments of Uttar Pradesh 
and Madhya Pradesh have already 
imposed. with the concurrence of the 
Cenral Government. a' 50 per cent levy 
on Khandsari produced by the first 
sulphitation process. The Governments 
of Andhra Pradesh and Karnataka have 
sent proposals for imposition of the 
levy to a lesser extent and these are 
under examination. The proposals of 
-other States wili be examined as and 
when received. 

Land developed in Delhi under the 
Master Plan 

1999. SHRI NIREN GHOSH; Will the 
Minister of WORKS AND HOUSING be 
pleased to state: 

(a) whether the Master Plan for 
1961-80 in Delhi envisaged the de-
velopment or 30,000 acres of land for 
residential purposes; 

(b) if so, how much has been 'Teo 
veloped so far; ~ 

(c) whether the allegation that only 
15,600 acres were being developed is 
correct; 

( d) how many of the total 139 Zonal 
Deveiopment Plans have been 'acted 
upon; 




